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 Mr. Baklekar Akash Kumar, learned 

counsel for the petitioner. 

 Heard on the question of admission. 

 In this writ petition, the petitioner 

has assailed the validity of proviso to 

Section 41, second proviso to Section 51 

and second proviso to Section 67 of the 

Consumer Protection Act, 2019 on the 

ground that the same is violative of Articles 

14 and 21 of the Constitution of India. 

 Issue notice. 

 Mr. Gadi Praveen Kumar, learned 

Deputy Solicitor General of India accepts 

notice on behalf of respondent Nos.1 and 

2. 
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